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AIL-NHRC National Moot Court Competition, 2025 

https://www.scconline.com/blog/post/2024/11/28/ail-nhrc-national-moot-court-
competition-2025/ 

‘The Army Institute of Law, Mohali (AIL)’ in collaboration with ‘The National Human 
Rights Commission of India (NHRC)’ is conducting the AIL- NHRC National Moot Court 
Competition, 2025 to be held on January 23rd-25th.Published on November 28, 2024 

By Bhumika Indulia 

  

SCCONLINE, Online, 29.11.2024
Page No. 0, Size:(0)cms X (0)cms.



Mango kernel deaths: NHRC seeks report from Chief Secretary and 
Collector 

https://www.msn.com/en-in/news/India/mango-kernel-deaths-nhrc-seeks-report-from-
chief-secretary-and-collector/ar-AA1uT5H0 

1d • 2 min read 

BHUBANESWAR: The National Human Rights Commission (NHRC) has issued notices 
to the state government over the death of three tribal women after consuming mango 
kernel gruel in Mandipanka village in Kandhamal district last month. 

The apex human rights panel asked the chief secretary and collector of Kandhamal to 
submit a detailed report and actions taken thereafter within four weeks. 

The direction came following a petition filed by Supreme Court lawyer and civil rights 
activist Radhakanta Tripathy, who cited media reports highlighting the state of affairs of 
marginalised tribals in the hillside village. 

Citing that three women died and four were hospitalised after consuming mango kernel 
gruel, the petitioner alleged that they were compelled to consume the inedible stuff due 
to food scarcity and died of food poisoning. 

“The tribal women took the desperate measure of consuming the gruel due to 
inadequate and delayed supply of rice under the National Food Security Act (NFSA). 
This is not an isolated case but continuation of a series of such tragedies in the tribal 
pockets where several people consume mango kernels in the absence of sufficient 
food,” he alleged. 

The geography of hunger has not changed decade after decade and the Mandipanka 
tragedy has shown that nothing has changed in Odisha even 23 years after the 2001 
Rayagada hunger deaths which had become a national shame, the petitioner pointed 
out. 

Stating that tribals have no other means of survival, and five kg of rice per person per 
month, distributed once three months, is not sufficient for them, Tripathy had requested 
the NHRC to investigate the matter through the Special Rapporteur of the Commission. 
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NHRC ने मुƥ सिचव और कलेƃर से įरपोटŊ  मांगी 

https://jantaserishta.com/local/odisha/nhrc-sought-a-report-from-the-chief-secretary-
and-collector-3668855 

Triveni  28 Nov 2024 12:21 PM 

BHUBANESWAR भुवनेʷर: रा Ō̓ ीय मानवािधकार आयोग National Human Rights 

Commission (एनएचआरसी) ने िपछले महीने कंधमाल िजले के मंडीपांका गांव मŐ आम की गुठली का 
दिलया खाने से तीन आिदवासी मिहलाओ ं की मौत पर राǛ सरकार को नोिटस जारी िकया है।शीषŊ 
मानवािधकार आयोग ने कंधमाल के मुƥ सिचव और कलेƃर को चार सɑाह के भीतर एक िवˑृत įरपोटŊ 
और उसके बाद की गई कारŊवाई Ůˑुत करने को कहा है।यह िनदőश सुŮीम कोटŊ  के वकील और नागįरक 

अिधकार कायŊकताŊ राधाकांत िũपाठी Ȫारा दायर यािचका के बाद आया है, िजसमŐ पहाड़ी गांव मŐ हािशए पर 

पड़े आिदवािसयो ंकी İ̾थित को उजागर करने वाली मीिडया įरपोटŘ का हवाला िदया गया है। 

इस बात का हवाला देते Šए िक आम की गुठली का दिलया खाने से तीन मिहलाओ ंकी मौत हो गई और चार 

को अ˙ताल मŐ भतŎ कराया गया, यािचकाकताŊ ने आरोप लगाया िक भोजन की कमी के कारण उɎŐ अखाȨ 

पदाथŊ खाने के िलए मजबूर होना पड़ा और भोजन िवषाƅता के कारण उनकी मृȑु हो गई। 

“रा Ō̓ ीय खाȨ सुरƗा अिधिनयम National Food Security Act (एनएफएसए) के तहत चावल की अपयाŊɑ 

और देरी से आपूितŊ के कारण आिदवासी मिहलाओ ंने दिलया खाने का हताशा भरा कदम उठाया। उɎोनें 

आरोप लगाया िक यह कोई अकेला मामला नही ं है, बİʋ आिदवासी इलाको ं मŐ ऐसी ũासिदयो ं की एक 

ŵंृखला है, जहां कई लोग पयाŊɑ भोजन के अभाव मŐ आम की गुठली खाते हœ। यािचकाकताŊ ने कहा िक भूख 

का भूगोल दशको ंसे नही ंबदला है और मंडीपांका ũासदी ने िदखाया है िक 2001 के रायगढ़ भूख से Šई 

मौतो ंके 23 साल बाद भी ओिडशा मŐ कुछ नही ंबदला है, जो रा Ō̓ ीय शमŊ बन गई थी। िũपाठी ने कहा िक 

आिदवािसयो ंके पास जीिवत रहने का कोई अɊ साधन नही ंहै और Ůित ʩİƅ Ůित माह पांच िकलो चावल, 

जो तीन महीने मŐ एक बार िवतįरत िकया जाता है, उनके िलए पयाŊɑ नही ं है। उɎोनें एनएचआरसी से 

आयोग के िवशेष Ůितवेदक के माȯम से मामले की जांच करने का अनुरोध िकया था। 
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Only way to tackle Maoist movement is to solve problems faced by 
tribal people 

https://www.thehindu.com/news/national/karnataka/only-way-to-tackle-maoist-
movement-is-to-solve-problems-faced-by-tribal-people/article68923321.ece 

Published - November 28, 2024 10:04 pm IST - Bengaluru 

The only way to tackle the Maoist movement in Karnataka is to solve problems being 
faced by the tribal people living in the Western Ghats, said Banjagere Jayaprakash, a 
member of the Karnataka State committee to oversee implementation of the 
rehabilitation policy to surrender/assimilate Left Wing Extremists (LWEs). 

“Only alleviating the lives of tribals in these areas, ensuring they are not harassed in the 
name of forest laws, will make the Maoist movement irrelevant. Until and unless this is 
done, more Vikram Gowdas may take birth,” he said, arguing against encounters as 
solution to the issue. 

The committee has also demanded an FIR against police officials of the Anti-Naxal 
Force (ANF) involved in the alleged encounter of Vikram, CPI (Maoist) leader, as per 
the National Human Rights Commission norms. “No inquiry has been instituted into 
the alleged encounter. The law must take its course and there should be no exception,” 
Mr. Jayaprakash said. 

Appeal to Maoists 

He also appealed to Maoists fighting in the forests to abjure armed struggle and join the 
mainstream. “We assure you that we will do our best to coordinate with the government, 
ensure your safe passage, and work with the government for a speedy trial in cases 
against you,” he said. 

Following the recent alleged encounter of Vikram, the committee visited areas in Hebri, 
Udupi district — the village where the alleged encounter took place and the villages 
surrounding it. 

“Tribals of these areas have been living in pathetic conditions. There are constant 
complaints of harassment from the Forest Department, of cases and hefty fines levied 
over collection of minor forest produce. Most of them do not have any land documents. 
These villages are so remote that people have to walk 8 km one way to even work as 
manual labour. None of the government schemes, including the National Rural 
Employment Guarantee Scheme, have reached them. Except for solar lighting and 
heating that has reached these villages, no development initiatives have reached them,” 
Mr. Jayaprakash said. 
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बरेली के Ůेमी ने चेɄई की Ůेिमका के साथ िदया ये कांड, Ůेिमका ने मानवािधकार 

आयोग से लगाई गुहार 

https://www.amritvichar.com/article/508514/bareillys-boyfriend-gave-this-scandal-to-his-
girlfriend-from-chennai#gsc.tab=0 

By Vikas Babu On 28 Nov 2024 13:23:43 

फतेहगंज पिʮमी, अमृत िवचार: चेɄई की युवती ने बरेली के युवक के İखलाफ रा Ō̓ ीय मानवािधकार 

आयोग मŐ िशकायत की है। पीिड़ता ने कुछ वीिडयो भी पोː िकए है जो वायरल हो रहे है। पीिड़ता ने 
फतेहगंज पिʮमी Ɨेũ के एक युवक पर शादी का झांसा देकर संबंध बनाने और िफर गभŊवती होने पर छोड़ने 

का आरोप लगाया है। युवती का कहना है िक अब वह िफर बरेली आकर पुिलस अिधकाįरयो ंसे िशकायत 

करेगी। फतेहगंज पिʮमी Ɨेũ के शादीशुदा युवक की चेɄई की युवती से इं Ōː ाŤाम पर दोˑी Šई।  

Ůेम- Ůसंग बढ़ने पर युवक ने Ůेिमका के घर जाकर मांग भरकर शादी की। शादी के बाद संबंध बनाए और 

जब युवती दो माह की गभŊवती हो गई तो उसे छोड़कर घर भाग आया। उसके बाद युवती उसकी तलाश मŐ 
19 नवंबर को युवक के घर पŠंची तो पता चला वह शादीशुदा है, उसके बǄे है। आरोप है पįरजनो ं के 

धमकाने पर युवती ने पुिलस को तहरीर दी थी। िजस पर पुिलस ने युवक को िहरासत मŐ िलया था। बात नही ं
बनने पर युवती से िलखवाकर बाद मŐ उसे छोड़ िदया। उसको अब अपनी संतान को िपता के नाम देने की 
िचंता है।  

पीिड़ता ने बताया िक आरोपी वह उसके पįरजन लगातार उसे धमकी दे रहे है। वीिडयो जारी कर कहा िक 

अगर Ɋाय नही िमला तो वह जान दे देगी। आगे बताया िक उसकी अभी तक न तो िदʟी और न ही बरेली 
के फतेहगंज पिʮमी मŐ मुकदमा दजŊ Šआ है। वह Ɋाय के िलए भटक रही है। वही ं पीिड़ता ने रा Ō̓ ीय 

मानवािधकार आयोग िदʟी, रा Ō̓ ीय मिहला आयोग िदʟी किमʲर िदʟी सिहत चेɄई िदʟी व फतेहगंज 

पिʮमी के थाना Ůभाįरयो ंको पũ िलखकर आरोपी के İखलाफ कारŊवाई की मांग की है। वही ंमिहला इसी 
माह बरेली आकर पुिलस अिधकाįरयो ंसे िमलकर Ɋाय की गुहार लगाएगी। 
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